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The first applicant in this OA is themeleyees/
asseciation ef Heavy Water Plant, Manuguru, Khammam District
and the second applicant is the empleyee of that erganisatien.

The spplicants in this OA submit that thqkfeject had been cempleépa

and hence they are entitled for payment @f‘@ribal Area allewance ang—

bad climate allewance. The respendents submit that the empleyees
have been already given the follewing cenchsionsa- 1) free water
supply 2) transpertatien frem residence to¢ werk place and back

3) previsien ef casnteen, ce-eperative society and recreatien club
as & welfgre megzsure, The agpplicants subgit that the preject
havingbeen cempleted which was accepted bg the respendents they

are entitled fer the tribal allewance andibad climate allewance

en par with the similar prejects elsewhere in India.

2. This applicatien is filed praying for 5 directien te
the respendents te grant them the bad climate allowance and tribal

area allowance in liew of the preject ellewance,

3. In CA, 941/90 en the file of this Bench this Tribunal
by its judgement dated 23-12-21 held as frllews in regard te the

payment of bad climate allewance and tribal area allewance in liew

of pr%ject allevance:-
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"The short question is whetheq the Bad Climate
Allowance and Tribal Area Allowance can be paid in addition

to the project allowance., The spplicants have not made out a
C38C TNHL LUT LV ITwt Mawwsrmice—— oeo - -

are paid together to any other Central éovernment employees in
that area. Under these circumstances, Ye have to accept the
stand of the Respondents that as per the rules both the project
allowance and the bad climate allowance}arernot to be paid
together. But then, the purpose of the two allowances is
different., While the preject allowance!is pald for compensating
the lack of certain amenities and it is also withdrawable in
phases, the bad climate allowance is to ccmpensate the staff

for standing the r@geurs of climate, Tkere is no question of
withdrawing this since climatic conditions cannot be changed.

. | .
We are, therefore, of the opinion that so long as the project

allowance does not go below the level of Bad Climate Allowance,

‘there is justifiable compensation to the staff working in this

grea. It is an undisputed fact that Manuguru is an area

recognised for bad climate allowance.nﬁuch being the cgse, we

give the liberty to the Respondents not to pay the Bad Climate
Allowance in addition to the project ailowance. But the
Respohdentq%hall ensure that at no timT the Project Allowance
payable shall go below the rate of Badgclimate Allowance decided
upen in their memo dated 23-09-86." |

"As regards the tribal arez allowance, the Respondents

have not produced any meme that Manuguru area is eligible for

Tribai Areé Allowance, Such a deCiSiOT’l of the Government of Indiam
not having been shown to us, we are not if) a position to give any
direction to the Respéndents regarding!the tribal area allowance-
except to the extent that such allowanée may also be paid to the
staff, 1f there are any rules permitting the same®.
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respondents submit that the project phase of the Heavy

Water Plant at Manuguru was completed by December 1991 and

the plant became operational with effec% from 01-04=92, They &£

also @4ver )that the basie amenities, which were not gvailable

at the commencement of the project because of which the project
allewance

/was granted tc the employees of Heavy Water Plant (Manuguru),

héve already become fully available and\hence there is no need
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submit that there is no rule or Government order(s) granting

. project concessions as a matter of right, after the completion

of the construction phase. ‘

4, However in the judgement of this Tribunal in CA.941/90
|

it wgs held that Mapuguru is an area recegnised for bad climate
allowance.  ““Such being the cése&ﬁég%égﬁgbuhal gave liberty

to the respondents net tc pay the bad climate allowance in
addition to the prcject allewance. But‘the respondents shail
ensure that no time the project allowance payable shall go below
the rate of bad climate allowance deéidﬁd upen in their memo

dated 23-09-86. Hence the respondents are to consider the issue
of payment of bad climate allowance on &he basis of the judggggyt
of this Tribunal. This Tribunal had aiso held{igat aforegégiﬁhj:;:+
OA that the respondents have notrproduéed any meme that Manpuguru
area is eligible for tribal zrea allowance, But the order stipula
that the tribal area allowance is to be{ééé?if there are any

rules permitting the same, Hence this issue also has to be

considered by the respondents on the basis of the extant rules

and instructions in that cennection.

5. : As number of concessions indicated above had already
been given and only sanction of bad climate allowance and tribal
area allowance is to be decided I leavé it to R~4 to decide this

issue in sccordance with rules, ’ ,
5
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6. In the result, the fellewing directien is given:i-

R-4 sheuld examine the need for payment ef bad

- elimate allowance and tribal area alléWance in accercance = : ——

with rules and in accerdance with the judgement ef this Tribunal
|
in OA. 941/90 ,aking inte zcceunt the pract%ce follewed in ether

units eof the Heavy Water Plant elsewhere in this ceuntry and
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7. . The CA is @;ﬂeréd accerdingly. Ne cests.

s
(R. Rangarajan)
Member (Admn. )
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Dated : The 8th April 1996.

é?v1 Ao (3 i ]

Dy Ragistren (T | 3




b 'G) Cpe \Q” &

| (/ AN w‘*_ | E o

| - TYPED gy O ° CHECKED BY
R . COWARED BY ARPROVED &Y

"IN THE CENTRAL ADMINISTRATIVE TRIGUNAL
HYDERABAD BENCH HYDERA BAD

THE HON'BLE SHRI R.RANGARAJAN : M{A)

. DATED: E?-ﬁ4 4 |

ORDER}IUDGTMENT
M.ALND/R.A/C.A JNo.

IN

lBA.ML 3/?/75"

ADM

TTZD AND INTERIM DIRECTIONS ISSUED
ALLOVED |
- DISPOSZD OF WITH DIRECTICNS

\ - DISMI4sED
- DISMISSZD AS WITHORAWN

ORDERED/RZIEETED o

ND BRD&QS AS TO COSTS

A T‘ —————
wer qmafaw wfrwoy
Central Administrative Tribunal

ﬁqm/nssmnﬁ

frrtar s -

n S | VDT ABAD PENCH. )

-y T e ..,

. . . - B PR
i - . £ 3 [ id





